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COURT NO. 2 SECTI ON XVI A

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

TRANSFER PETITION (CIVIL.) NO(s). 1117 OF 2006

DI RECTOR GENERAL OF FOREI GN TRADE & ANR.

M S. ABHI SHEK | NDUSTRI ES LTD. & ORS.

VERSUS

(Wth appln(s) for stay and office report ))

Dat e:

For

For

007

27/ 04/ 2007 This Petition was called on for hearing today.

Petitioner(s)

M. Annam D. N. Rao, Adv.

Respondent ( s) M. Mask D Souza, Adv.
MS Suresh A Shroff & Co., Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Petitioner has to conply with t he Court’s O der

with reference to fresh notices to unserved respondent Nos. 2 to 6.

Petitioner(s)

Respondent ( s)

8th

February,

O fice has reported that petitioner has not filed process and spare copy.

2



Unfortunately, unless office report is provided to the Advocate, they are not in a

position to explain or to take action in any matter.

Petitioner is directed to conply with such requirenment before 5th My,

2007. Notice be issued imrediately thereafter.

List the matter on 11th July, 2007.

(S.G Shah)

Regi strar



